HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok K ¥

(NO TIFICA TIOIg

No: 2000 of2026/RG/LP Dated 0.3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Aquib Javaid Dar

S/0O Javaid Ahmad Dar
R/O Kokar Bagh Zoonimar, Tehsil Eidgah, District Srinagar

Vide Notification No. 3145 of 2025/RG/LP Dated 10.10.2025 has been

declared as Absolute/Final.
Vbt e
(Syed Mujtaba Hussain)
Registrar @iministrati@

No: 2663~ Q0/RGILP  Dated6 > .09.2026

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Aquib Javaid Dar, Advocate

...... for information and necessary action.

. WL
Registrar Admlnlstrau%l




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok ok K

{ NOTIFICA TION}

No: 2084 of 2026/RG/LP Dated_0 2, .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Azra Shakeel
D/O Shakeel Ahmad Khan
R/O Batapora, Tehsil & District Shopian

Vide Notification No. 2281 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order
-6

(Syed Mujtaba Hussain)
Registrar Administragi)n

No: S9k99-0& /RGP Dated 3 .09.2026

Copy forwarded to the: -

12 Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Shopian.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Azra Shakeel, Advocate

...... for information and necessary action.

PWAEAa] %
Registra Admlnlstl‘atl%l/l

4




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk Kk

( NOTIFICATION }

No: 4087 of 2026/RG/LP Dated_ 3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Arrat

D/O Ubaid Saleem Banday
R/0O Rehmat Colony Bona Bazar Hergam, District Shopian

Vide Notification No. 2632 of 2025/RG/LP Dated 21.08.2025 has been
declared as Absolute/Final.

By Order

Ao
(Syed Mujtaba Hussain)
Registrar Ad@i/nistration

No: %3"\&”\-&\1 /RG/LP  Dated_5 .09.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Shopian.

2: Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Shopian.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Arrat , Advocate

...... for information and necessary action.

0\\%
Registrar Admihis ratign




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k K ¥

[ NOTIEICATION J

No: 2008  of 2026/RG/LP Dated 0.2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Aftab Hussain Shah

S/O Hussain Shah
R/O Pingla Haridal, Tehsil Karnah, District Kupwara

Vide Notification No. 2624 of 2025/RG/LP Dated 21.08.2025 has been
S5declared as Absolute/Final.

By Order
q|24
(Syed Mujtaba Hussain)
Registrar ?ininistratiog(
No: OA\S-))  ranr Dated____.09.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.
2.  Secretary, Bar Council of India, New Delhi.
< Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Aftab Hussain Shah, Advocate
...... for information and necessary action.

e

a6
Registrar Admlnistrati?;




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % K ok %

( NOTIEICATION }

No: 1089  of 2026/RG/LP Dated_(3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Asrar Fayaz Malik
S/O Fayaz Ahmed Malik
R/O Arampora, Sonerwani, Tehsil & District Bandipora

Vide Notification No. 685 of 2026/RG/LP Dated 06.04.2026 has been
declared as Absolute/Final.

By Order

(Syed Mujtaba Hussain)
Registrar Admj istratiz'n

No: 59723 34 - /RGP Dated & > .09.2026

Copy forwarded to the: -

e Principal District and Sessions Judge, Bandipora.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Bandipora.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 ! Mr. Asrar Fayaz Malik, Advocate

...... for information and necessary action.

Regigkar Admliggt’:élti%n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K ok K

[NO TIFICATION ]

No: J090 of 2026/RG/LP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Adnan Mohammad Dar

S/0 Ghulam Mohammad Dar
R/O Suchipora, Tehsil Kreeri, District Baramulla

Vide Notification No. 951 of 2026/RG/LP Dated 27.04.2026 has been
declared as Absolute/Final.

y ‘
( )

e
Registrar A mmlstratlgf
NAR\-38 /RGP  Dated 03 .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Adnan Mohammad Dar, Advocate

...... for information and necessary action.

Registrar A @n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk ok ok

[ NOTIFICATION J

No: 209\ of2026/RG/LP Dated b3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Atif Manzoor Bhat

S/O Manzoor Ahmad Bhat

R/O Hardo Panzin, Tehsil Kangan, District Ganderbal

Vide Notification No. 952 of 2026/RG/LP Dated 27.04. 2026 has been

declared as Absolute/Final.
Nﬁ@’)f/vﬁ% :
(Syed Mujtaba Hussain)

Registrar Administrati%n
No: A\ K /RGILP Dated b .09.2026

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Atif Manzoor Bhat, Advocate

...... for information and necessary action.

|\ €

Registrar Administration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk ok

[ NOTIEICATION ]

No: 202> 0of2026/RG/LP Dated_Q2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Athar Jahangir Khan
S/0O Shabir Hussain Khan
R/O 122, Sarie Safakadal, Tehsil Srinagar South, District Srinagar

Vide Notification No. 3617 of 2025/RG/LP Dated 14.11.2025 has been

declared as Absolute/Final.

By Order

il e
(Syed Mujtaba Hussain)

Registrar Ad inistratio%

No: DAMN-SY RGP  Dated A\ .09.2026

Copy forwarded to the: -

1.
2
3.

4,
5

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Athar Jahangir Khan, Advocate
...... for information and necessary action.

e
Regist @1‘/Ad inistration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok % i

[NOTIFICA TIONJ

No: 2043 of2026/RG/LP Dated_03 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ahra Mehraj
D/O Mehraj U Din

R/O Khanawari Zaldagar Tehsil & District Srinagar

Vide Notification No. 681 of 2026/RG/LP Dated 06.04.2026 has been
declared as Absolute/Final.

By Order
* % 7&‘\\%.
(Syed Mujtaba Hussain)
Registrar Admi 'stratig
No: S\SS-4Y /RGP Dated_N\> .09.2026
Copy forwarded to the: -
1§ Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ahra Mehraj, Advocate
...... for information and necessary action.

W%x
Registra @mlmst atlo%é

O

‘_-———_




10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok %

[ NOTIEICATION J

No: )82\  of2026/RG/LP Dated b3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Asgar Ali Dar
S/O Ghulam Mohammad Dar

R/O Rakhshalina Taingan, New Imam Bargah, Tehsil B.K.Pora,
District Budgam

Vide Notification No. 682 of 2026/RG/LP Dated 06.04.2026 has been
declared as Absolute/Final.

By Order

a4>6
(Syed Mujtaba Hussain)

Registrar Ad mlstratlo
L ANRNY /RGLP  Dated_OX .09.2026 @‘/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Asgar Ali Dar, Advocate

...... for information and necessary action.

al(>
Regis rAdmln'strati%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % kK ok

[ NOTIFICATION J

No: D8AaC  0of2026/RG/LP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anisah Ahad

D/O Abdul Ahad Malik

R/O Qasba Khull, Tehsil Damhal Hanji Pora, District Kulgam

Vide Notification No. 1163 of 2024/RG/LP Dated 22.07.2024 has been
declared as Absolute/Final.

' %
( ) q] )

Registrar Admin'@iratiog

No: SATN\-\R /RGP Dated N2 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 i Ms. Anisah Ahad, Advocate
...... for information and necessary action.

S

a6

strar Administration

b

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K Kk %

[No TIFICATION J

No: 204 Kk  of2026/RG/LP Dated_02 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Basirah Hassan Itoo
D/O Ghulam Hassan Itoo
R/O Ujroo Tehsil Dooru, District Anantnag

Vide Notification No. 687 of 2026/RG/LP Dated 06.04.2026 has been

declared as Absolute/Final.
Nt e
(Syed Mujtaba Hussain)

Registrar Ad inistratig/n
No: SN\~ /RG/LP  Dated N> .09.2026

Copy forwarded to the: -

By Order

N Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi. _

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag. .

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ : '
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Basirah Hassan Itoo, Advocate '
...... for information and necessary action.

bl e
Registrar Admihis rat\%)én

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok koK ok

[ NOTIFICATION J

No: 201 0of2026/RG/LP Dated O .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Basharat Waheed

S/O Abdul Waheed Khawaja

R/O Dildar Tehsil Karnah, District Kupwara

Vide Notification No. 107 Dated 17.06.2019 has been declared as
Absolute/Final.

By Order
(Sy%m)

Registrar A mmlstratlﬁl
No: SR /RGLP  Dated_\.09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Basharat Waheed, Advocate

...... for information and necessary action.

N e
Regist @ Admini tratgljon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok k k

[ NOTIEICATION J

No: JANR of 2026/RG/LP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bisma Bashir

D/O Bashir Ahmad Bhat

R/O Hardu Dehruna, Tehsil Dooru, District Anantnag

Vide Notification No. 2822 of 2023/RG/LP Dated 26.12.2023 has been
declared as Absolute/Final.

By Order

(Syed jtaba cl ain)

Registrar Adm@itratm?)
SO renp Dated_\ .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bisma Bashir, Advocate

...... for information and necessary action.

A€

Registrar Adminis ratiqén

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K oK Kk

[ NOTIEICATION J

No: 28 of 2026/RG/LP Dated_&% .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Deeba Hussain Bhat

D/O Mohammad Hussain Bhat

R/O Sadak Mohalla Doonipawa,Tehsil & District Anantnag

Vide Notification No. 960 of 2026/RG/LP Dated 27.04.2026 has been
declared as Absolute/Final.

By Order \ g ]
(Syed Mujtaba u sam)

Registrar A mlmstrat
Hads 3-D /RGP  Dated B .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Deeba Hussain Bhat, Advocate

...... for information and necessary action.

Reglstr@Adml is atl(%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K Kk

[ NOTIFICATION J

No: 9(00 of 2026/RG/LP Dated_)2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farzana Manzoor
D/O Manzoor Ahmad
R/O Noorbagh Palapora Kawser Colony, Tehsil Eidgah, District Srinagar

Vide Notification No. 2648 of 2025/RG/LP Dated 21.08.2025 has been
declared as Absolute/Final.

By Order

%
(Syed Mujtaba ussam)

Registrar Ad lnlstrat$
53Q0)-[@  /RewP  Dated D3 .09.2026 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

b CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Farzana Manzoor, Advocate

...... for information and necessary action.

Registrar Admi ?slrat@(dm

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K ok k%

{ NOTIEICATION J

No: glal of 2026/RG/LP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Fayka Ishaq
D/O Mohd Ishaq Wani
R/O Gund Adalkoot, Tehsil Banihal, District Ramban

Vide Notification No. 688 of 2026/RG/LP Dated 06.04.2026 has been
declared as Absolute/Final.

By Order

g
(Syed Mujtaba Hussain)
Registrar Administrat&n

No: IB19-2& Renp  Dated 02 .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

o Ms. Fayka Ishaq, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EIE I

[NO TIFICATION }

No: g\[bl of 2026/RG/LP Dated_0 3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farhat Rehman
D/O Abdul Rehman Hajam
R/O Akingam, Achabal, Tehsil Kokernag, District Anantnag

Vide Notification No. 2655 of 2025/RG/LP Dated 22.08.2025 has been
declared as Absolute/Final.

By Order
14>

(Syed Mujtaba Hussain)

Registrar A inistrat%
No: SA02T-3Y Renp  Dated_03 .09.2026 @jl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
{5 Ms. Farhat Rehman, Advocate
...... for information and necessary action.

o B

Registrdr Administration



19

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

[ NOTIFICATION J

No: 2103 of2026/RG/LP Dated (3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Fozya Mushtaq

D/O Mushtaq Ahmad Parrey

R/O Village Kamad, Tehsil & District Anantnag

Vide Notification No. 2656 of 2025/RG/LP Dated 22.08.2025 has been
declared as Absolute/Final.

By Order

(Syed Mujtaba ussaln)

Registrar mlstra
No: X03C-Y) RGP  Dated_03.09.2026 @"

Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
glsﬁr Admljlsz 10n

o B

7. Ms. Fozya Mushtaq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k K ok K

{NO TIFICA TIONJ

No: JI0Y  of 2026/RGILP Dated_(3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Fizza Assad
D/O Mohammad Assad Ul Lah Shah
R/O Mir Mohalla Lalpora, Tehsil Beerwah, District Budgam

Vide Notification No. 2304 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order
(Syed Mujtaba Eussaln)

Registrar Ad 1mstra
2000356 ReLP  Dated 03 .09.2026 @/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Fizza Assad, Advocate
...... for information and necessary action.

O

Waiw/{w

Registrar Administration

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K k%

[ NOTIFICA TIONJ

No: 105  of2026/RGILP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farhana Farooq

D/O Farooq Ahmad Mir

R/O Mir Mohalla Arampora Tehsil & District Ganderbal

Vide Notification No. 961 of 2026/RG/LP Dated 27.04.2026 has been

declared as Absolute/Final.
Wﬁ. A|re
(Syed Mujtaba Hussain)

Registrar Administrat'?n
No: ACS-SQ  Rewp  Dated 03 .09.2026

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Farhana Farooq, Advocate
...... for information and necessary action.

%
Regis{é @Qdmlg sirglon

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok ok %

[ NOTIEICATION J

No:é?ué of 2026/RG/LP Dated 03 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Fukeeda Maqbool
D/O Mohmad Maqbool Bhat
R/O Theru, Tehsil Lar, District Ganderbal

Vide Notification No. 962 of 2026/RG/LP Dated 27.04.2026 has been
declared as Absolute/Final.

By Order

| 36
(Syed Wrhujtaba Hussain)

Registrar Ad@inistrati(%n

No: }7@ §9-€€ /RGP  Dated 03 .09.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y i Ms. Fukeeda Maqgbool, Advocate
...... for information and necessary action.

il

%

Registra@ Adm niltrq;ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K Kk

[ NOTIFICA TIONJ

No: 9)6'7 of 2026/RG/LP Dated_ (|3 .09.2026

Provisional admission as an. Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faisal Fayaz

S/O Fayaz Ahamd Shah

R/O Qazi Mohalla Brar Anigandan, Tehsil Mattan, District Anantnag

Vide Notification No. 963 of 2026/RG/LP Dated 27.04.2026 has been

declared as Absolute/Final.
(Syei ;_Jguﬁaba Eussam)

Registrar Ad mlstratl%
No: _5F8)-7Y RewP  Dated D3 .09.2026 @

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

J; Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. :

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Faisal Fayaz, Advocate

...... for information and necessary action.

%
Regig“f&@r Admiﬁislz?stion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok K

[ NOTIFICATION ]

No: 180  of 2026/RG/LP Dated (1 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faisal Ahmad Khan

S/O Gulam Nabi Khan

R/O Dahama Tehsil Ranhall Villagam, District Kupwara

Vide Notification No. 2303 of 2025/RG/LP Dated 19.07.2025 has been
declared as Absolute/Final.

By Order
“W ﬂ"\;\%.
(Syed Mujtaba Hussain)

Registrar Ad inistrati)n
No: Eﬁ&?S'"&l— /RG/LP Dated_(% .09.2026 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
Z; Secretary, Bar Council of India, New Delhi.

7§ Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Faisal Ahmad Khan, Advocate

...... for information and necessary action.

MW
Registr@/Adm istra

o s

t@m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok k%

pvo TIFICATION }

No: b9  of 2026/RG/LP Dated 03 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Gazala
D/O Ghulam Mohd Pandit :
R/O Rampora, Chattabal, Tehsil Central Shalteng, District Srinagar

Vide Notification No. 2658 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

By Order

(Syed Mujtaba u sam)

Registrar Admu@s/ratlc%n
59803~ jrene Dated 03 .09.202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Gazala, Advocate
...... for information and necessary action.

QU B

o
Reglstrat@ PV[us ratp%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K ok ¥

[ NOTIFICATION ]

No: JJl6  of 2026/RG/LP Dated (2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gulzar Ahmad Sontara
S/O Mohammad Sadiq Sontara
R/O Gounchi Mohalla Akhal, Tehsil Kangan, District Ganderbal

Vide Notification No. 3559 of 2025/RG/LP Dated 14.11.2025 has
been declared as Absolute/Final.

By Order
(Syed Mujtaba Hussain)
Registrar Admini tratl%l
vo: D7891-980  /renp Dated_0% .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Gulzar Ahmad Sontara, Advocate
...... for information and necessary action.

H%’q! %
RegistFar @mmi tra

KR

.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
 EEEE

{ NOTIFICATION }

No: 3!1) of 2026/RG/LP Dated ®3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Hiefa Mushtaq

D/O Mushtaq Mohammad
R/O Zerobridge Rajbagh, Tehsil & District Srinagar

Vide Notification No. 694 of 2026/RG/LP Dated 06.04.2026 has
been declared as Absolute/Final.

By Order
W@.
(Syed Mujtaba Hussain)

Registrar Administratiogi
vo: T-Wt renp Dated_03 .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2; Secretary, Bar Council of India, New Delhi.
9 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Ms. Hiefa Mushtaq, Advocate
...... for information and necessary action.

Wﬂ%m
Registrar Admin strat'gon

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K %k %

[ NOTIFICATION }

No: 22 — o0f2026/RG/LP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Haneefa Bano
D/O Nazir Ahmad Chohan
R/O Hariganiwan, Tehsil Kangan, District Ganderbal

Vide Notification No. 970 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
L5146
(Syed Mujtaba Hussain)
Registrar Adminicta/tiog
No: 21707~ Y srenp Dated_©3 .09.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
{5 Ms. Haneefa Bano, Advocate
...... for information and necessary action.

1

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

Evo TIFICATION J

No: 2 I3  of2026/RG/LP Dated °> .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Hyder Ali Bisati

S/O Imtiyaz Ahmad Bisati

R/O Model Town, Bismillah Colony, Sector (D), Tehsil Sopore,
District Baramulla

Vide Notification No. 3149 of 2025/RG/LP Dated 10.10.2025 has
been declared as Absolute/Final.

By Order
Y
(Syed Mujtaba)ﬂf}slsain)
Registrar Ad 'nistratiﬁl
No: 299[S - 22 /RGILP Dated = .09.2:)@6

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.
5

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Hyder Ali Bisati, Advocate
...... for information and necessary action.

.HM%.
Reglstl@Adml 1 tratl%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok %

[ NOTIFICATION }

No: 24— of 2026/RG/LP Dated ®?2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfan Fayaz Bhat
S/O Fayaz Ahmad Bhat
R/O Banday Mohalla, Tehsil Handwara, District Kupwara

Vide Notification No. 3674 of 2025/RG/LP Dated 04.12.2025 has
been declared as Absolute/Final.

By Order
= e
(Syed taba Hussain)
Registrar Adminj trati%
No: 297123-30 /ReLP Dated_®2 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Irfan Fayaz Bhat, Advocate
...... for information and necessary action.

B

e

dministrati%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K ok K K

LNO TIFICATION }

No: 2 IS  0f2026/RG/LP Dated_ %2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ishfaqg Ahmad Kiloo
S/O Ab Rehman Kiloo
R/O Main Bazaar Tehsil Doru Shahabad, District Anantnag

Vide Notification No. 3673 of 2025/RG/LP Dated 04.12.2025 has
been declared as Absolute/Final.

By Order

251926
(Syed Mujtaba Hussain)
Registrar A inistratign

No: 2992(~2& /RG/LP Dated % .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Ishfaq Ahmad Kiloo, Advocate
...... for information and necessary action.

QY.

Midisd 7o
Regis dmini atgn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok K

(NO TIFICATION ]

No: 211&  of2026/RG/LP Dated_®2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iqra Rashid Bhat
D/O Abdul Rashid Bhat
R/O Zainakote Mustafa- Abad HMT, District Srinagar

Vide Notification No. 697 of 2026/RG/LP Dated 06.04.2026 has
been declared as Absolute/Final.

By Order
2913
(Syed Mujtaba Hussain)
Registrar Admin@t/ratiin
No: 39739-%€ RGP Dated_%2 .09.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
31 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocates Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74l Ms. Iqra Rashid Bhat, Advocate
...... for information and necessary action.

Mol
Registra Ca/dmmls r

1B

ti%l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok ok ok

[ NOTIFICATION J

No: 2 l[F  0f2026/RG/LP Dated °2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Irfan Rashid
S/O Abdul Rashid Malik
R/O Waripora Rafiabad, Tehsil Dangiwacha, District Baramulla

Vide Notification No. 969 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
| ﬁl%,
(Syed Mujtaba Hussain)
Registrar Admilﬁ'ati%
No: 3943 -SY RGP Dated_8> .09.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2i Secretary, Bar Council of India, New Delhi.

Z Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

& Mr. Irfan Rashid, Advocate

...... for information and necessary action.

B, | .t

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
I

[ NOTIFICATION J

No: 218 of2026/RG/LP Dated ®3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iqra Igbal
D/O Mohammad Igbal Shah Pirzada
R/O Gundlassa Shah (Kalmoona), Tehsil Tarathpora, District Kupwara

Vide Notification No. 974 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
6
(Syed Mujtab;il?lgsain)
Registrar Adn@istrati(q;
No: 2998 S 42 rerp Dated_ 2> .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
55 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Iqgra Igbal, Advocate
...... for information and necessary action.

WM»&
Reglstr@Admm t t1§1

o A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok K

LNO TIFICATION }

No: 2!19 0f2026/RG/ILP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Jameel Ahmad Bhat
S/O Nazir Ahmad Bhat

R/O Batpora Kanihama Pathpora Batpora, Tehsil Magam, District Budgam

Vide Notification No. 2671 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

By Order
Yé
(Syed Mujtaba Hussain)
Registrar Admini@r/atioq
No: 27262~ 70 /RGILP Dated_02 .09.2026
Copy forwarded to the: -

1 Principal District and Sessions JUdge,DBl‘l:'igam'
- Bar Council of India, New Deilni. s :
’23; ?/Iea(;r:gt;a:e?’Govemment Press, Srinagar for publication in the next issue of
| Government Gazette. 73
' istri rt Bar Association, Budgam. '
grscsllde?rgc,)t?rltsstrﬁitggoéourt of J&K and Ladakh, Srinagar for uploading on

tlhehoaf?gCiea|L\?;)er2?§i/teHigh Court Wing Jammu/Srinagar for information and
6. nc ,

also keeping record of the same.

1 Ahmad Bhat, Advocate _
4 o Jame.f"for information and necessary action.

o =
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % Kk ok K

{ NOTIFICATION J

No: _2[2° of 2026/RG/LP Dated_ %> .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Javid Ahmed
S/O Abdul Rehman
R/O Angralla, Sarh, Tehsil Mahore, District Reasi

Vide Notification No. 3600 of 2025/RG/LP Dated 14.11.2025 has
been declared as Absolute/Final.

By Order
il o
(Sye Jtaba Hussain)
Registrar Admini ratiﬁn
no: 3277 (- %8 jreup Dated__ 03 .09.2026
Copy forwarded to the: -
s Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 8 Mr. Javid Ahmed, Advocate
...... for information and necessary action.

“W/ﬂ 1 I%
Regis r@idministra

o A

ti\on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok %

[ NOTIEICATION }

No: _Z[2|  of2026/RG/LP Dated_03 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Junaid Mehraj
S/O Mehraj Ud Din Bhat
R/O Bhat Mohalla Watapora, Tehsil & District Bandipora

Vide Notification No. 2668 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

By Order
9|6
(Syed Mujtaba Hussain)
_ Registrar Adminca/tratiog
No: 32979~ 86 jrenp Dated_©?% .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Junaid Mehraj, Advocate
...... for information and necessary action.

o h

Registrar Adm’\i/l‘list atiﬂg

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

LNO TIFICATION }

No: (22 of2026/RG/LP Dated_ ®>.09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jameela Bano
D/O Khanizaman Tonooly Gojar
R/O Halwadi Aragam Tehsil & District Bandipora

Vide Notification No. 2563 of 2024/RG/LP Dated 23.10.2024 has
been declared as Absolute/Final.

By Order
(Syed Multab)/Lussaln)
Registrar Admuz;jtratlim
No: 2278 %* ~TYRGILP Dated_03 .09.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press,.Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Bandipora.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Jameela Bano, Advocate

...... for information and necessary action.

dtjw,
Registrar Admin atlg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok K

[ NOTIEICATION }

No: 2! 2% of2026/RG/LP Dated 2> .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Kulsuma Hussain Gujar Turk
D/O Muhammad Hussain Gujar Turk
R/O Katsun, Tehsil Aloosa, District Bandipora

Vide Notification No. 3599 of 2025/RG/LP Dated 14.11.2025 has
been declared as Absolute/Final.

By Order

(Syed Mujtaba Hussain)

Registrar Admipistratign
i
No:. 211 1o i°'°~°02/RG/LP Dated 8-> .09.202

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
St Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Kulsuma Hussain Gujar Turk, Advocate
...... for information and necessary action.

At

Registrar Admini f}‘Ltio%

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk ok %

[ NOTIEICATION }

2124 of2026/RG/LP Dated °> .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Kehkashan Manzoor
D/O Manzoor Ahmad Wani
R/O Nownagri Tahab, Tehsil & District Pulwama

Vide Notification No. 2327 of 2025/RG/LP Dated 19.07.2025 has
been declared as Absolute/Final.

By Order
q>6
(Syed Mujtaba ussam)
Registrar Admm@t/ratl({z
No: Hoee3- /6 eGP Dated_2> .09.2026

Copy forwarded to the: -

1: Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama.

S CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kehkashan Manzoor, Advocate

...... for information and necessary action.

Wﬁ%

Registrar Administr at%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EIE

[ NOTIEICATION ]

No: 225  of2026/RG/LP Dated_ 23 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Khushbu Ajaz
D/O Ajaz Ahmad Naikoo
R/O Utterpora Pahaupora, Tehsil & District Shopian

Vide Notification No. 2326 of 2025/RG/LP Dated 19.07.2025 has
been declared as Absolute/Final.

By Order

Registrar Admnm@t{ratm%

No: Yo oll— [& /RG/LP Dated__0.2.09.2026

Copy forwarded to the: -

i F Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Ms. Khushbu Ajaz, Advocate
...... for information and necessary action.

Vidda_cr5,
Reglstra@ mstratlgn

£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K ok Kk ok

{ NOTIEICATION J

No: 2[26  of2026/RG/LP Dated %32 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohammd Waseem
S/O Ab Gani Sofi
R/O Panjipora Sopore, Tehsil Khoie, District Baramulla

Vide Notification No. 2565 of 2024/RG/LP Dated 23.10.2024 has
been declared as Absolute/Final.

By Order

q|%
(Syed Mujtaba Hussain)
Registrar Administratio%

No: _Yool?- 26 Rrerp Dated_%> .09.2026@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammd Waseem, Advocate
...... for information and necessary action.

Nt 737

Registrar‘Adminis rati%n

o1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok kK K

[ NOTIFICATION }

No: 227 0of2026/RG/LP Dated_ 02 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Ismail Beg
S/O Amir Beg
R/O Whethpora Zou Lasjan, Tehsil Panthachowk, District Srinagar

Vide Notification No. 2046 of 2025/RG/LP Dated 18.06.2025 has
been declared as Absolute/Final.

By Order
a%
(Syed Mujtaba Hussain)
Registrar Administ atioi
No: _Hee2% -~ 3% ,reLP Dated_23 .09.2026 ®/

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar.

Z Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

[ £ Mr. Mohd Ismail Beg, Advocate

...... for information and necessary action.

“#?ﬂlk( 4)7¢
Registr @Admmlstrat%on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K Kk %

[ NOTIFICATION J

No: 212& ©f2026/RGILP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohammad Athar Zeeshan
S/O Abdul Hameed Wani

R/O Ranga Masjid, Hawal Tehsil Khanyar, District Srinagar

Vide Notification No. 109 of 2024/RG/LP Dated 20.02.2024 has
been declared as Absolute/Final.

By Order
MM%
(Sye taba ussam)
Registrar Admmlaiatl(w
Y0025 ~12 jrene Dated__®3.09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammad Athar Zeeshan, Advocate
...... for information and necessary action.

o A

0%

Registfar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok k%

LNO TIFICATION }

No: £[/29 of2026/RG/LP Dated %> .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Mohtashim Hussain Rather

S/O Gh Hussain Rather
R/O Ichgam, Tehsil & District Budgam

Vide Notification No. 2050 of 2025/RG/LP Dated 18.06.2025 has
been declared as Absolute/Final.

By Order
q|>6
(Syed Mujtaba ussaln)
Registrar Admlms@j’uog
No: Yoo 12 - € o rRe1P Dated__®3 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohtashim Hussain Rather, Advocate
...... for information and necessary action.

o b

o\

Registrar Adm nls ratl({l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok ok

[ NOTIFICATION ]

No: <! 3© of2026/RG/LP Dated ©% .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Hanan Nazir
S/O Nazir Ahmad Bhatt
R/O Namlabal, Tehsil Pampore, District Pulwama

Vide Notification No. 2678 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

By Order
i
(Syed Mujtaba Hussain)
Registrar Admir;'@iati%n
No: L{ 6o% -8 & /RG/LP Dated 8 .09.202
Copy forwarded to the: -
i Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r & Mr. Mohd Hanan Nazir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok ok K

L NOTIFICATION }

No: & 3]  0f2026/RG/LP Dated_ %> .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Maroof Ahmad
S/0O Farooq Ahmad Chachi
R/O Main Town Uri Ward No. 12, Tehsil Uri, District Baramulla

Vide Notification No. 2911 of 2025/RG/LP Dated 11.09.2025 has
been declared as Absolute/Final.

By Order
=6
(Syed Mujtaba Hussain)
Registrar Administratiog
no: _100S 9~ 68 srenp Dated_02 .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Maroof Ahmad, Advocate

...... for information and necessary action.

“M
Registrat@li istration

OF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K %

[ NOTIFICATION }

No: < (32  ©f2026/RG/LP Dated ®3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Usman Malik
S/0O Imtiyaz Ahmed Malik
R/O Krawah, Tehsil Banihal, District Ramban

Vide Notification No. 3158 of 2025/RG/LP Dated 10.10.2025 has
been declared as Absolute/Final.

By Order
Hofoss e
(Syed Mujtaba HuSsain)
Registrar Ad 'nistrati?
No: 16082 2% penp Dated_03 .09.2@6
Copy forwarded to the: -

i Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Usman Malik, Advocate
...... for information and necessary action.

Vb7
Registrar@A/dmm strati

i

.

’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K ok ok K

[No TIFICATION }

No: £33 of2026/RG/LP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Mubashir Hamid Mir

S/O Abdul Hamid Mir
R/O Koolipora Tehsil Khanyar District Srinagar

Vide Notification No. 3159 of 2025/RG/LP Dated 10.10.2025 has
been declared as Absolute/Final.

By Order
a(>6
(Syed Mujtaba Hussain)
Registrar A@ninistration
No: _T160FS ~&2 peup Dated_ 33 .09.7026
Copy forwarded to the: -
1s Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Mr. Mubashir Hamid Mir, Advocate
...... for information and necessary action.

Regist dministrat

@n

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

[ NOTIEICATION ]

No: 212 of2026/RG/LP Dated 2> .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Masira Nabi Shergojri
D/O Shri Ghulam Nabi Shergojri
R/O Reshi Bazar, Tehsil & District Anantnag

Vide Notification No. 1326 of 2025/RG/LP Dated 09.04.2025 has
been declared as Absolute/Final.

By Order
Wﬂﬂq\%
(Syed Mujtaba Hussain)
Registrar Administrati
No: (&0 k&3~ 70 /RGP Dated_ 93 .09.2026
Copy forwarded to the: -

¥ Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi. IR _

5 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. :

President, District Court Bar Association, Anantnag. ‘

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
official website. ' : _

6 ?r\\?:harge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 Ms. Masira Nabi Shergo jri, Advocate _
' for information and necessary action.

oEs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok % ok

{ NOTIFICATION J

No: 212% 0f2026/RG/ILP Dated @2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mehran Manzoor Mirza
S/O Manzoor Ahmad Mirza
R/O Mirza Mohalla Lurgama Tral, Tehsil Aripal, District Pulwama

Vide Notification No. 824 of 2025/RG/LP Dated 12.03.2025 has
been declared as Absolute/Final.

By Order
a6
(Syed Mujtaba Hussain)
Registrar Adn@i/nistratign
No: 18091~ 98 /,reip Dated_03 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2, Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mehran Manzoor Mirza, Advocate
...... for information and necessary action.

)




W
o

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

[ NOTIFICATION }

No: 2 36 0f2026/RG/LP Dated °3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mubassir Yaquob
S/O Mohd Yaquob Wagay
R/O Ganopora Arash, Tehsil & District Shopian

Vide Notification No. 2047 of 2025/RG/LP Dated 18.06.2025 has
been declared as Absolute/Final.

By Order
“% ﬂ;‘l;l%.
(Syed Mujtaba Hussain)

Registrar Ainnistrat'qon
No: 10 c7%- /06 srenp Dated_©> .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mubassir Yaquob, Advocate
...... for information and necessary action.

S

Registra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk kK

[NOTIFICA TIONJ

No: < [ 27 of2026/RG/LP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Masood Ahmad Mir
S/O Habibullah Mir

R/O Lashtiyal Kalaroose Rung Mohalla, Tehsil & District Kupwara

Vide Notification No. 3598 of 2025/RG/LP Dated 14.11.2025 has
been declared as Absolute/Final.

By Order
: YU
(Sye jtaba Hussain)
Registrar Adn@'iistration
No: Hel? ~1Y  renp Dated__®>.09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kupwara. ‘

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' : \

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Masood Ahmad Mir, Advocate .

for information and necessary action.

a1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k K ok K

[ NOTIFICATION }

No: &2 [38 of2026/RG/LP Dated_6 > .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Munib Ul Islam
S/0O Ghulam Mohammad Mir
R/O Dardpora Tehsil Kralpora District Kupwara

Vide Notification No. 2677 of 2025/RG/LP Dated 22.08.2025 has

been declared as Absolute/Final.
(Syed !eijtaba lml;‘)a‘in)

Registrar Adn@':stmti{n
No: Yol -2 /RGP Dated 0> .09.20

Copy forwarded to the: -

By Order

1 [ Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Munib Ul Islam, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k% kK

[ NOTIFICA TIONJ

No: ¢ (37 of2026/RG/LP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Ashraf
S/O Ghulam Mohd Pandit
R/O Uthoora Post Office Pinglana, Tehsil & District Pulwama

Vide Notification No. 930 Dated 22.11.2019 has been declared as
Absolute/Final.

By Order

Registrar Adm“@“ ‘1117611

No: Yo .82 —~ 20 /RG/LP Dated ®->.09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y & Mr. Mohd Ashraf, Advocate
...... for information and necessary action.

on.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
T EEEE:

[ NOTIFICATION ]

No: 2/ Y® 0f2026/RG/LP Dated ©> .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Moomin Jahan
D/O Nazeer Ahmad
R/O Issoo, Tailwani Shangus Tehsil & District Anantnag

Vide Notification No. 988 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
: APe.
(Syed Mujtaba Hussain)
Registrar Adn’z’g/istrati?‘n
No: (6[3t-2& /RGP Dated_0% .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

H CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Moomin Jahan, Advocate

...... for information and necessary action.

Registr dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % K kK

[NO TIFICATION J

No: 2! %! of2026/RG/LP Dated 22 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Momin Yousuf

S/O Mohammad Yousuf Magray
R/O Druroo Tehsil Tangmarg District Baramulla

Vide Notification No. 991 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
%57
(Syed taba Hus$sain
Registrar Adl@i/nistrati%n
No: X0 (32-7¢ /re1P Dated_®2 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Momin Yousuf, Advocate

...... for information and necessary action.

Mﬁﬂb | %
Registrir @dmm strati

O

1§
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K K K K

LNO TIFICATION }

No: 9 (%2 of 2026/RG/LP Dated_ ®> .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mehak Farooq
D/O Sofi Farooq Ahmad
R/O Nuner Tehsil Nuner District Ganderbal

Vide Notification No. 982 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
(Syed kgjtaba H[ssam)
Registrar Ad@:mtmtng6
No: Yo (%?-S5% Rrerp Dated_0% .09.2
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.

2: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y Ms. Mehak Farooq, Advocate
...... for information and necessary action.

. WM a2
Registrat Admini tratlxl

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok K K

[ NOTIFICA TIONJ

No: 2[%3 of2026/RG/LP Dated 63 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Mariya Mehraj

D/O Mehraj Ud Din Sheikh
R/O Chana Mohalla Chattabal Tehsil Srinagar South, District Srinagar

Vide Notification No. 705 of 2026/RG/LP Dated 06.04.2026 has
been declared as Absolute/Final.

By Order
(Syed Mujtaba Hussain)
Registrar Admjnistration
No: Yo lSS - 62 ranp Dated_ 0.3 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ‘
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Mariya Mehraj, Advocate
for information and necessary action.

o

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ok ok ok

[ NOTIFICA TIONJ

No: 20 8% of 2026/RG/LP Dated ¢ 3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Muhib Makhdoomi
S/O Dr Altaf Makhdoomi
R/O Bagh- e- Mehtab House No. 652, Tehsil Chanapora, District Srinagar

Vide Notification No. 2914 of 2025/RG/LP Dated 11.09.2025 has
been declared as Absolute/Final.

By Order
= e
(Syed Mujtaba Hussain)
Registrar Administrati(};/
No: 34 60Qi-98- rerp Dated 6 3_.09.2026

Copy forwarded to the: -

18 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Muhib Makhdoomi, Advocate
...... for information and necessary action.

Regis&a@ Admiji?tgéi%;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k Kk ok ok

[ NOTIFICATION J

No: 2(YY of2026/RG/ILP Dated 22 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mir Zafar Ul Zaman Kamili
S/O Mir Nayeem Ul Zaman Kamili
R/O Adalat Masjid Hawal, Tehsil Eidgah, District Srinagar

Vide Notification No. 701 of 2026/RG/LP Dated 06.04.2026 has been
declared as Absolute/Final.

By Order
Wb e
(Syed Mujtaba Hussain)
Registrar Ad@inistration
No: __ 106163 - 70/RG/ILP Dated_°> .09.2026 ?6
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mir Zafar Ul Zaman Kamili, Advocate
...... for information and necessary action.

b

%) %%
Registrar dministra&on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % k% ok

(NO TIFICA TIONJ

No: < [4< of2026/RG/LP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohammad Umair Shafi
S/O Mohammad Shafi Dar

R/0O H.No 203, Near Masjid Dawood Gulbahar Colony, Hyderpora
Tehsil Chanapora, District Srinagar

Vide Notification No. 986 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
. %
(Syed Mujtaba Hussain)
Registrar Admi@/istrat'(tn
No: YelF-2R& /renp Dated_03% .09.2026
Copy forwarded to the: -
1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Mohammad Umair Shafi, Advocate

...... for information and necessary action.

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK ok %

[ NOTIFICA TIONJ

No: 214 of 2026/RG/LP Dated__®=.09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Nusrat Mushtaq

D/O Mushtaq Ahmad Hajam
R/O Charar-i-Sharief, Tehsil Charar-i-Sharief, District Budgam

Vide Notification No. 4003 of 2025/RG/LP Dated 31.12.2025 has
been declared as Absolute/Final.

By Order
FW Hape
(Syed Mujtaba Hussain)
Registrar Admi istratLon
No: 106 |%% - &8 reP Dated_ %32 .09.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Nusrat Mushtaq, Advocate
...... for information and necessary action.

Vil

Registrar'Administ atiz\;()n

L

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % sk ok ok

{NO TIFICATION }

No: 2|17 of2026/RG/LP Dated 3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Nida Jan Mirab

D/O Abdul Hamid Mirab
R/O Goriwan, Tehsil Bijbehara, District Anantnag

Vide Notification No. 3160 of 2025/RG/LP Dated 10.10.2025 has
been declared as Absolute/Final.

By Order
vW)ﬂlﬁé
(Syed Mujtaba ?ILssain)
Registrar Admml(br/atl%
Yo (4% ~1Y renp Dated_03 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nida Jan Mirab, Advocate

...... for information and necessary action.

)
Reglst% minis ratl

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K kK

[ NOTIEICATION }

No: 2! %8 of2026/RGILP Dated 032 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Noor Ul Ann
D/O Farooq Ahmad Naik
R/O Dangam Tehsil & District Shopian

Vide Notification No. 4001 of 2025/RG/LP Dated 31.12.2025 has

been declared as Absolute/Final.
(Syed Mujtaba Eussam)

Registrar A@mstrat(g
No: Y098 ~2 0 2/RG1LP Dated_03 .09

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Noor Ul Ann, Advocate
...... for information and necessary action.

. H% 9[>
Regist @immst at

o B

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok kK

[ NOTIFICA TIONj

No: 2 Y9  of2026/RG/LP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nishrat Hamid
D/O Abdul Hamid Rather
R/O Rather Mohalla Shumlaran Tehsil Wagoora District Baramulla

Vide Notification No. 708 of 2026/RG/LP Dated 06.04.2026 has
been declared as Absolute/Final.

By Order
: 0%
(Syed Mujtaba sain)
Registrar Adn@:istra%on
No: 10203~ [0 /pgup Dated_©-> .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

F. Ms. Nishrat Hamid, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok ok ok

[ NOTIFICA TIONJ

No: 2SS ©  of2026/RG/ILP Dated ®3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Owais Raza
S/O Merajuddin Bhat
R/O W.No.5, Mah, Dastanipora, Tehsil Qaimoh, District Kulgam

Vide Notification No. 16 of 2025/RG/LP Dated 08.01.2025 has been
declared as Absolute/Final.

By Order
[%
(Syed Mujtaba Hussain)
Registrar Admj istratiEn
No: Yo 21~ (4 renp Dated_©3_.09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Owais Raza, Advocate
...... for information and necessary action.

Hudght e
Registr dminis ratufhn

OF o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

[ NOTIEICATION J

No: ! < of 2026/RG/LP Dated__ 2.2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Parveena Amin
D/O Mohmad Amin Najar
R/O Repora Tehsil Lar District Ganderbal

Vide Notification No. 3680 of 2025/RG/LP Dated 04.12.2025 has
been declared as Absolute/Final.

By Order
“%%M’ﬁh?%
(Syed Mujtaba Hussain)
Registrar Administratjon
No: Lo 1928 renp Dated_03 .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Parveena Amin, Advocate

...... for information and necessary action.

gtz
Registrz@:\dministrgion



69

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok Kk ok

[No TIFICATION J

No: 2!S2 0f2026/RG/ILP Dated 03 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Peerzada Ramees Majeed
S/O Peerzada Abdul Majeed
R/O Kralweth Tehsil Kunzer District Baramulla

Vide Notification No. 4005 of 2025/RG/LP Dated 31.12.2025 has
been declared as Absolute/Final.

By Order
9[>

(Syed Miujtaba Hussain)
Registrar Ad@istratiyan

No: o 297 -3% /RGP Dated_©3 .09.2026

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
MM%

7. Mr. Peerzada Ramees Majeed, Advocate
Registrar Admimstrat'gn

...... for information and necessary action.

SR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok %k ok

[ NOTIFICATION }

No: 2/S2 0f2026/RG/LP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Qazi Abdul Waris
S/O Qazi Abdul Lateef
R/O Lalpora, Beerwah, Bonpora, District Budgam
Vide Notification No. 709 of 2021/RG/LP Dated 19.07.2021 has
been declared as Absolute/Final.

By Order
[
(Syed Mujtaba Hussain)
Registrar Ad@i/nistratgn
No: L(G ol B8~ R /RG/LP Dated_®> .09.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
o, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7- Mr. Qazi Abdul Waris, Advocate
...... for information and necessary action.

£

q|6

Regist dministration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k %

[ NOTIEICATION J

No: 2!S Y of 2026/RG/LP Dated__ 232 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Qaisar Rehman Bhat
S/O Abdul Rehman Bhat
R/O Fashipora, Tehsil Tullamulla, District Ganderbal

Vide Notification No. 249 of 2023/RG/LP Dated 13.02.2023 has
been declared as Absolute/Final.

By Order
b
(Syed Mujtaba Hussain)
Registrar Adm'ﬁistrattfn
No: o212~ S° /RGP Dated_©- .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Qaisar Rehman Bhat, Advocate
...... for information and necessary action.

o b

Registra Administrat'g:n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok kX

[ NOTIFICA TION}

No: L[S S 0f2026/RG/LP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Rizu Riyaz
D/O Riyaz Ahmad Baba
R/O Batapora Tehsil Hazratbal District Srinagar

Vide Notification No. 1003 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

( ) .] )

Registrar A&Lninistra%ion

No: 102 S 1-&£8 renp Dated_©3 .09.2026
Copy forwarded to the: -
s Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Ms. Rizu Riyaz, Advocate
...... for information and necessary action.

il

i A CTR
Registrar Administ gtlon

L



73

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® kK ok

[NO TIFICATION }

No: 2 (S £ 0f2026/RG/LP Dated 63 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rasia Jan
D/O Abdul Gani Shah
R/O Gungbugh Tehsil Sogam District Kupwara

Vide Notification No. 3585 of 2025/RG/LP Dated 14.11.2025 has
been declared as Absolute/Final.

By Order
q("
(Syed jtab ussain)
Registrar Admin 6@trath
YedS9-66 renrp Dated_03 .09.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rasia Jan, Advocate
...... for information and necessary action.

Mﬁj% 4l %6
Regis @Administrgt%on

&0



74

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® sk ok ok ok

[ NOTIEICATION }

No: 2!S 7 0of2026/RG/LP Dated 02 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Ruhban Rafique Rather

S/O Mohammad Rafique Rather
R/O Singhpora Kalan Tehsil & District Baramulla

Vide Notification No. 3582 of 2025/RG/LP Dated 14.11.2025 has
been declared as Absolute/Final.

By Order
ST
(Syed Mujtaba Hussain)
Registrar Ad@ilistratign
No: 1o 2 67-7Y% jrarP Dated_ 52 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
. Mr. Ruhban Rafique Rather, Advocate
...... for information and necessary action.

O B

UU

Regis Admin st{atx:n

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® kK ok ok

[ NOTIFICA Tloﬂ

No: 2 [S& of 2026/RGILP Dated__ 42 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rahil Amin Mir
S/O Mohammad Amin Mir
R/O Mirabad Safapora, Tehsil Lar, District Ganderbal

Vide Notification No. 1986 of 2023/RG/LP Dated 12.09.2023 has
been declared as Absolute/Final.

By Order
0(
(Syed M Jtaba Hus aln)
Registrar Ad lstratlz
No: {62 3 -82 /ReLP Dated_03 .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Rahil Amin Mir, Advocate
...... for information and necessary action.

Regisgzl@A/dmiﬁsL}z{t'

S o

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEEE

[ NOTIFICA TIONJ

No: 2!S? 0f2026/RG/LP Dated 232 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Rutba Tariq
D/O Tariq Ahmad Gujree
R/O Motiyar Rainawari, Tehsil Khanyar, District Srinagar

Vide Notification No. 3586 of 2025/RG/LP Dated 14.11.2025 has
been declared as Absolute/Final.

( 3 ‘l )

Registrar A(Zan/inistration

No: o2 &2~ 26 /RGP Dated_©3 .09.2026 ?0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

O. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
I Ms. Rutba Tariq, Advocate
...... for information and necessary action.

S

Registrar Adminis rati@n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I

L NOTIFICATION J

No: 2| 6® of2026/RG/LP Dated__®3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sania Sfi
D/O Bashir Ahmad Sofi
R/O Amberpora Tarzoo Tehsil Khoie District Baramulla

Vide Notification No. 2593 of 2024/RG/LP Dated 24.10.2024 has
been declared as Absolute/Final.

Registrar A Z@lmstratgg

No: 10291~ 28 RreLP Dated_ 23 .09.
Copy forwarded to the: -
1 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sania Sfi, Advocate
...... for information and necessary action.

Registra¥ Admini traxflon

o B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEEE

pvo TIFICATION J

No: & | 6! of2026/RG/ILP Dated ©-> .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sumiya Naseer
D/O Naseer Ahmad Bhat
R/O Sangrama Noor Bagh Tehsil Sopore, District Baramulla

Vide Notification No. 2616 of 2025/RG/LP Dated 20.08.2025 has
been declared as Absolute/Final.

Registrar Admir:@t/rat'(gn

No: 102 773€ /ra1LP Dated_©3 .09.202
Copy forwarded to the: -
(B Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sumiya Naseer, Advocate
...... for information and necessary action.

Hufsba >
Regist @mimstratiﬁn

gl o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

L NOTIFICA TIONJ

No: £/ &2 of2026/RG/LP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Syed Tawqeer Tariq Geelani

S/O Syed Tariq Ahmad Geelani
R/O Peerbagh Hyderpora Tehsil Chanapora District Srinagar

Vide Notification No. 4010 of 2025/RG/LP Dated 31.12.2025 has
been declared as Absolute/Final.

By Order .
(Syed Mujtaba qusain)

Registrar Admin@ratiqn

No: {0362~ 1Y ReiP Dated_03 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Syed Tawgqeer Tariq Geelani, Advocate
...... for information and necessary action.

Regis%@dmm fty;éati};n

o &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k kK

{ NOTIFICATION J

2 163 0f2026/RG/LP Dated ©°3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Sadiya Mohammad

D/O Ghulam Mohammad Sofi
R/O Gousia Colony Kanispora, Tehsil & District Baramulla

Vide Notification No. 3169 of 2025/RG/LP Dated 10.10.2025 has
been declared as Absolute/Final.

By Order
(Syed Mthaby&-Il.lssaln)
Registrar Adm Qistratli
Y631~ 22 RGP Dated_93 .09.20
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.
53 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
~ also keeping record of the same.
7.  Ms. Sadiya Mohammad, Advocate
...... for information and necessary action.

RegistWﬁg

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
A okl B kK

[ NOTIFICATION ]

No: 216 % of2026/RG/LP Dated_ 3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sana Sajad

D/o Parvez Sajad

R/o House No. 246, Lane 17, Ward No. 7 Indra Nagar, Sonwar,
Tehsil Sonwar, District Srinagar

Vide Notification No. 718 of 2026/RG/LP Dated 06.04.2026 has

Registrar Admiz{itragm
No: 163233~ 26 ,reLP Dated 83 .09.202

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Sana Sajad, Advocate
...... for information and necessary action.

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok ok

[NO TIFICATION ]

No: 2! &S of2026/RG/ILP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sarwoqadh Shabir
D/O Shabir Ahmad Hajam
R/O Syed Abad Soiteng, Lasjan Tehsil Panthachowk District Srinagar

Vide Notification No. 721 of 2026/RG/LP Dated 06.04.2026 has

been declared as Absolute/Final.
(Sye} I}V!%‘Ejtaba Eu saln)

Registrar Adm @istra%on
Y6331~ 24 rarP Dated_®2 .09.2026

Copy forwarded to the: -

By Order

g Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sarwoqadh Shabir, Advocate
...... for information and necessary action.

Reglstral@Adml istra

B

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

[NO TIFICA TIONJ

No: 2 | 6§ of2026/RG/ILP Dated 03 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sofi Arizoo Ali
D/O Ali Mohammad Sofi
R/O Patipoora Saloora, Tehsil & District Ganderbal

Vide Notification No. 719 of 2026/RG/LP Dated 06.04.2026 has
been declared as Absolute/Final.

By Order
A%
(Syed Mujtaba Hussain)
Registrar Admjnistration
No: 10339~ 14 renp Dated_ 3 .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sofi Arizoo Ali, Advocate
...... for information and necessary action.

Registr m%;

.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

[ NOTIFICATION ]

No: 2| €2 0of 2026/RG/LP Dated 063 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Suhail Ahmad Mir
S/O Ghulam Ahmad Mir
R/O Yarbalpora, Sadunara Hastikhan, Tehsil Hajin, District Bandipora

Vide Notification No. 840 of 2025/RG/LP Dated 13.03.2025 has
been declared as Absolute/Final.

By Order
tW/Qﬂ?Tu
(Syed Mujtaba Hussain)

Registrar Admin'@t/ratign

No: Yo 347-S£Y9 RGP Dated_02 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Suhail Ahmad Mir, Advocate
...... for information and necessary action.

Registra ministratio

o

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok k% ok

[ NOTIFICATION }

No: & | € of2026/RG/LP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sadutt Showkat Math
D/O Shri Showkat Ahmad Math
R/O Galibabad Tehsil Shalteng, District Srinagar

Vide Notification No. 1335 of 2025/RG/LP Dated 09.04.2025 has
been declared as Absolute/Final.

By Order
o
(Syed Mujtaba Hussain)
Registrar Ad@/inistration
No: 4635 S 62 /ranp pated_ 3% .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
- Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sadutt Showkat Math, Advocate
...... for information and necessary action.

ot
Registrar’ Administr tYS)n

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok k%

(NO TIFICATION J

No: 2149 of2026/RG/LP Dated__®3.09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shah Bareera Fatima
D/O Shah Inam Ul Haq
R/O Khonakhan Dalgate, Tehsil & District Srinagar

Vide Notification No. 2713 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

By Order
né
(Syed Mujtaba Hussain)
Registrar Adei/stration
No: {6 3 £3-70 /ReLP Dated_©3 .09.20

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T, Ms. Shah Bareera Fatima, Advocate
...... for information and necessary action.

W@@«;m%
Registra @Adml is lztmn

G
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® kK ok ¥

L NOTIEICATION }

No: 2 |7 ° of2026/RG/LP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Simran Khursheed
D/O Khursheed Ahmad Waza
R/O Ward No.5, Main Market, Tehsil & District Bandipora

Vide Notification No. 2234 of 2023/RG/LP Dated 28.09.2023 has
been declared as Absolute/Final.

By Order
A
(Syed Mujtaba Hussain)
Registrar Admi@trati%n
No: 16 37 (- 28 rarp Dated 82 .09.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Simran Khursheed, Advocate
...... for information and necessary action.

b

ol

Registra¥ Administ

iy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk ok ok

[ NOTIFICATION J

No: 2 !? [ of2026/RG/LP Dated_02 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Manzoor
S/O Manzoor Ahmad Rather

R/O Rather Mohalla Chinar Bagh Puhroo, Tehsil B.K Pora, District Budgam

Vide Notification No. 717 of 2026/RG/LP Dated 06.04.2026 has

Registrar Adn@:stratl(%l
Yo 379-&6 rewp Dated_0% .09.20

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Shahid Manzoor, Advocate
Registrar Admmlstratl?én

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k k%

[ NOTIEICATION }

No: 2|72 0f2026/RG/LP Dated ©> .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shafkat Jan
D/O Ghulam Qadir Dar

R/O Laam Brein Syed Rehmania Asthan Sharief Tehsil Khanyar,
Disrtict Srinagar

Vide Notification No. 1011 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
(Syed Mujtaba Hussain)
Registrar Admi istratiog
No: 16 383 -9 Y renp Dated 02 .os.zon/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shafkat Jan, Advocate
...... for information and necessary action.

Witz
Regis @dmmls ra

v

ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok koK K

[ NOTIEICATION }

No: < |?3 0f2026/RG/LP Dated ©32 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Syed Resalat Noor
S/O Syed Noor Mohammad
R/O Daharmuna Sadath Mohalla, Tehsil & District Budgam

Vide Notification No. 1009 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order | 3 i
(Syed Mujtaba Hussain)

Registrar Admj istrat?n

No: _‘(839S-%2 rarP Dated_®3 .09.2076
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
B. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Syed Resalat Noor, Advocate
...... for information and necessary action.

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
e

[ NOTIEICATION J

No: 2!+ % of2026/RG/LP Dated ©3.09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sabreena Jabeen
D/O Abdul Majeed Sheikh

R/O Khundoora Achabal, Tehsil & District Anantnag

Vide Notification No. 1008 of 2026/RG/LP Dated 27.04.2026 has
been declared as Absolute/Final.

By Order
hcken
(Syed Mujtaba Hussain)
Registrar Ad@flistrati%n
No: 18103~ & jre1P Dated_®3 .09.2026

Copy forwarded to the: -

i Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sabreena Jabeen, Advocate
...... for information and necessary action.

&N

?%

Registrar* Admintstration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® kK ok K

[ NOTIFICATION J

No: 2 [ < of2026/RG/LP Dated 62 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shabir Ahmad Chopan
S/O Shri Manzoor Ahmad Chopan
R/O Waltengo Kund, Tehsil Devsar, District Kulgam

Vide Notification No. 1336 of 2025/RG/LP Dated 09.04.2025 has
been declared as Absolute/Final.

By Order
a(%
(Syed Mujtaba Hussain)
Registrar Adl@'nistratigl
No: Yo YIl-1& RGP Dated_03 .09.2026
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shabir Ahmad Chopan, Advocate
...... for information and necessary action.

o

i
b

(1.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k kK ok

[ NOTIFICA TION]

No: 2(7 € 0of2026/RG/LP Dated »2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sheikh Aatif Ahmad
S/0O Sheikh Mushtaq Ahmad
R/O Sheikh Mohalla Saloora, Tehsil & District Ganderbal

Vide Notification No. 295 of 2026/RG/LP Dated 11.02.2026 has
been declared as Absolute/Final.

By Order
q1%
(Syed Mujtaba Hussain)
Registrar Admi istraté;n
No: Y40 41728 renp Dated_63 .09.206(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
5 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sheikh Aatif Ahmad, Advocate
...... for information and necessary action.

2l

|2€
Registrar Admi istragon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K kK K

[ NOTIFICATION J

No: £ [ 77 of2026/RG/LP Dated ©®3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Salman Arshad Dar
S/0O Fida Arshad Dar
R/0 Kichloo Mohalla, Tehsil & District Kishtwar

Vide Notification No. 2704 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

By Order
R
(Syed Mujtaba Hussain)
Registrar Admin'@fation
No: {6 YR F-3 Y renp Dated_®3.09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Salman Arshad Dar, Advocate
...... for information and necessary action.

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok K ok %

[ NOTIFICATION J

No: 2 [78 of2026/RG/LP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saiqa Farooq
D/O Farooq Ahmad Bhat
R/O Ashmandar Tehsil & District Pulwama

Vide Notification No. 2884 of 2023/RG/LP Dated 28.12.2023 has
been declared as Absolute/Final.

By Order

a}%
(Syed Mujtaba Hussain)

Registrar Adn@stratign
No: Y 0%35-Y2 rerp Dated ®32 .09.2076

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Saiqa Farooq, Advocate
...... for information and necessary action.

&

(X

Adminis ra(i(gzn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% kK ok K

[ NOTIFICATION J

No: 2 [T 7T of2026/RG/LP Dated ® =2.09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Suhaib Samad

S/o Abdul Samad Beigh
R/o Beigh Mohalla Watlar Tehsil Lar District Ganderbal

Vide Notification No. 2921 of 2025/RG/LP Dated 11.09.2025 has
been declared as Absolute/Final.

By Order
oy e
(Syed Mujtaba Hussain)
Registrar Adminj tratign
No: “o 1%3~3o /RG/LP Dated_°-> .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Suhaib Samad, Advocate
...... for information and necessary action.

'. Wﬁ[ﬁ!%.
Registrar Admrmistration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

[ NOTIFICATION }

No: X/ €0 0of2026/RG/LP Dated ©3.09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sheikh Sana
D/O Nazir Ahmad Sheikh
R/O Chettergul, Tehsil Kangan, District Ganderbal

Vide Notification No. 845 of 2025/RG/LP Dated 13.03.2025 has
been declared as Absolute/Final.

By Order
G
(Syed Mujtaba Hussain)
Registrar Ad@iistra%n
No: e ¥S[-S& jrenp Dated_©% .09.2026

Copy forwarded to the: -

18 Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Sheikh Sana, Advocate
...... for information and necessary action.

Vol
Registra @nini tration

9 B

|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I

pvo TIFICATION J

No: < [ & of2026/RG/ILP Dated °3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sahiba Fayaz Makhdoomi
D/O Fayaz Ahmad Makhdoomi
R/O Makhdoom Sahib Tehsil Khanyar, District Srinagar

Vide Notification No. 2707 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

Registrar Adm®tistra9g)n
No: 1693 9-66 renp Dated_®2 .09.2026

Copy forwarded to the: -

1: Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sahiba Fayaz Makhdoomi, Advocate
...... for information and necessary action.

Nt <17

Registrar Administration

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEE

[ NOTIFICATION }

No: 2/ &2 0f2026/RG/LP Dated ©> .09.2026

Provisional admission as an Advocate, granted under the

- Advocates Act, 1961 in favour of:

Mr. Tawseef Ahmad Bhat
S/O Ghulam Nabi Bhat
- R/O Gousiya Colony, B. K. Pora, Tehsil Kani-pora, District Budgam

Vide Notification No. 2933 of 2025/RG/LP Dated 11.09.2025 has
been declared as Absolute/Final.

By Order

(Syed Mujtaba Hussain)

Registrar AdIQ'n/istrakgSon
No: 10Y67FY jreip Dated 3 .09.2076

Copy forwarded to the: -

12 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tawseef Ahmad Bhat, Advocate
...... for information and necessary action.

Aq[>€

Registrar Administrzstion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % kK %

[ NOTIEICATION ]

No: 2/ €3 of2026/RG/LP Dated 22 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tahir Mehmood
S/O Mohd Yaseen
R/O Dara Dullian Tehsil Haveli District Poonch

Vide Notification No. 2715 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

By Order
a2
(Syed Mujtaba Hussain)
Registrar Admini ratgm
No: _16 Y2S &2 ranp Dated__®5.09.2026
Copy forwarded to the: -
1, Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

B. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r & Mr. Tahir Mehmood, Advocate

...... for information and necessary action.

ik o

Registrar Administration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® koK K

LNO TIFICA TIONJ

No: 2/ &Y of2026/RG/LP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Mr. Tahleel Ahmed Bhat
S/O Mohd Ayub Bhat

R/O Rajbagh, Near Modern Hospital, Tehsil Srinagar South, District
Srinagar

Vide Notification No. 1954 of 2023/RG/LP Dated 11.09.2023 has

been declared as Absolute/Final.
'W >ﬁ{}é :
(Syed Mujtaba Hussain)
t

Registrar Ad@/ﬂis ratgn
No: Yo ‘{8 32~ 70 jrG/1LP Dated 0% .09.2076

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, Kashmir Advocates Association, Srinagar.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tahleel Ahmed Bhat, Advocate

...... for information and necessary action.

RegistFar Admin 3 ;)t/l%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % Kk

[ NOTIFICATION }

No: o | 8S 0f2026/RG/ILP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tanveer Ahmad Ganaie
S/O Mohdammad Hashim Ganaie
R/O Surasyar Tehsil Chadoora District Budgam

Vide Notification No. 943 of 2024/RG/LP Dated 31.05.2024 has
been declared as Absolute/Final.

Registrar AdEﬁistratign
No: 1a% 2/~ 98 /RG/LP Dated ©-3 .09.2026

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.
2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Z. Mr. Tanveer Ahmad Ganaie, Advocate
...... for information and necessary action.

Registrar Administrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[ NOTIFICATION J

No: ! § £ of2026/RG/LP Dated %> .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Touseef Rasool Dar
S/O Ghulam Rasool Dar
R/O Goigam Tangmarg Tehsil Karhama District Baramulla

Vide Notification No. 945 of 2026/RG/LP Dated 24.04.2026 has
been declared as Absolute/Final.

By Order

(Syed Mujtaba Hussain)

Registrar Alg/mlstratl n
No: _16 4 79-Se& ranp Dated_®2 .09.2026 lg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

ik Mr. Touseef Rasool Dar, Advocate

...... for information and necessary action.

K

Registrar AdmlmstratK
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok k%

[ NOTIFICATION J

No: 2/ &2 0f2026/RG/ILP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Usman Gani Lone
S/O Ab Gani Lone
R/O Chawalgam, Tehsil & District Kulgam

Vide Notification No. 2718 of 2025/RG/LP Dated 22.08.2025 has
been declared as Absolute/Final.

By Order
: W%
(Syed Mujtaba Hussain)
Registrar Admjinistration
No: H0So# ~ (%9 jre1P Dated_02 .09.20?1’6

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
; Mr. Usman Gani Lone, Advocate
...... for information and necessary action.

on A

Registrar Admi utlégon

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

{ NOTIEICATION }

No: 2/ d & of2026/RG/ILP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ulfat Rashid
D/O Ab Rashid Shah
R/O Baghi Rehmat Igbal Nagar, Tehsil Sopore, District Baramulla

Vide Notification No. 3172 of 2025/RG/LP Dated 10.10.2025 has
been declared as Absolute/Final.

By Order
= a6
(Syed Mujtaba Hussain)

, Registrar Ad@;istration
No: 46 S (S 22 /RGP Dated__©2.09.20%6
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
Z. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
* also keeping record of the same.
s Ms. Ulfat Rashid, Advocate
...... for information and necessary action.

ok

%
Registrar dmi’g;w ation

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k % % ok

LNO TIFICATION J

No: o |89 0f2026/RG/LP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Waseem Ul Hassan
S/O Gh Hassan Beigh
R/O Bunpora, Tehsil Kawarhama, District Baramulla

Vide Notification No. 2095 of 2025/RG/LP Dated 18.06.2025 has
been declared as Absolute/Final.

By Order
=0 %
(Sye taba Hussain)
; Registrar Advﬁistration
No: 10S23-20 jrerp Dated_©=.09.2 [K
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
p 3 Mr. Waseem Ul Hassan, Advocate
...... for information and necessary action.

Aoy

%

Registra dministra(ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k% ok K

{ NOTIEICATION J

No: 2 | 7 © of2026/RG/LP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Wasiya Jan
D/O Mohammad Ayoub

R/O Rather Mohalla Kursoo Padshahi Bagh, Tehsil Srinagar South,
District Srinagar

Vide Notification No. 729 of 2026/RG/LP Dated 06.04.2026 has
been declared as Absolute/Final.

By Order
q(06
(Syed Mujtaba Hussaln)
Registrar Ad mstratlﬁ
e
No: 16S 31- 38 jrenp Dated_02 .09. 2@(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
g, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y Ms. Wasiya Jan, Advocate
...... for information and necessary action.

Regi!i/?@%@’(m/:é%n

&n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

[NO TIFICATION }

No: o2 [ 70  of 2026/RG/LP Dated_ 93 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zubair Javed Parimoo
S/O Javed Ahmed Parimoo

R/O H.No.89, Pamposh Colony, Natipora, Tehsil Chanapora,
District Srinagar

Vide Notification No. 1576 of 2021/RG/LP Dated 17.12.2021 has
been declared as Absolute/Final.

By Order
16
(Syed Mujtaba Hussain)
Registrar Adm@istrat' n
No: 16 S 37— %€ renp Dated_ 33 .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
5. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Kashmir Advocates Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
il Mr. Zubair Javed Parimoo, Advocate
...... for information and necessary action.

& P

a)%

Registrar’ Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEEE

[ NOTIEICATION }

No: <32 0of2026/RG/LP Dated ©32 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Zaika Jan
D/O Mushtaq Ahmad Dar
R/O Kullar Dangerpora, Tehsil Sallar, District Anantnag

Vide Notification No. 2097 of 2025/RG/LP Dated 18.06.2025 has
been declared as Absolute/Final.

By Order
42k
(Syed Mujtaba Hussain)
Registrar Adv@istratiybn
No: _76S4?2-SY jrenp Dated_®3 .09.20%6
Copy forwarded to the: -
1 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Zaika Jan, Advocate
...... for information and necessary action.

oy

s

Registrar Adminis ratgn

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk Kk

[ NOTIFICATION ]

No: o2 [ 72 of 2026/RG/LP Dated_ 0> .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Enayat Hassan
S/O Gulam Hassan Mallah
R/O Arreh, Tehsil & District Kulgam

Vide Notification No. 2643 of 2025/RG/LP Dated 21.08.2025 has
been declared as Absolute/Final.

By Order

(Syed Mujtaba Hussain)

Registrar Adn@strat'on
No: 168 SS-42 reiLP Dated 82 .09.2076

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Enayat Hassan, Advocate
...... for information and necessary action.

A o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K % ®

{NOTIFICATION }

No: X 129 of2026/RG/LP  Dated ©O% .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Hamied
S/O Shri Mushtaq Ahmed
R/O Loran Wand Tantray, Tehsil Mandi & District Poonch

Vide Notification No. 957 of 2024/RG/LP dated 31.05.2024 has been declared as
Absolute/Final.

By Order

(Syed Mujtaba Hussain)
Registrar AdministraZ’:)n

No: 186862~ 70 ;raiP  Dated O 3.09.2026

Copy forwarded to the:-

15 Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Abdul Hamied, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % koK ok

{NOTIFICATION}

No: 2195 of2026/RG/ILP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhishek Verma
S/o Shri Vijay Kumar
R/o Village Kangrail, Tehsil Bhalwal & District Jammu

Vide Notification No. 2493 of 2024/RG/LP dated 05.10.2024 has been declared as
Absolute/Final.

By Order
|26

(Syed Mujtaba Hussain)
Registrar Administration

No: 185 F1~72d ,RG/LP  Dated ©3 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Jammu

B. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Abhishek Verma, Advocate

...... for information and necessary action.

Registrar Administration
2



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k ok ok

{NOTIFICATION }

No: & (26 of2026/RG/LP  Dated ©-3.09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Achyut Gupta
S/O Shri Ajay Gupta
R/O H.No.31, Sector 7, Trikuta Nagar, Tehsil & District Jammu

Vide Notification No. 1816 of 2022/RG/LP dated 11.11.2022 has been declared as
Absolute/Final.

By Order

(Syed Mujtaba Hussain)
Registrar Administragion
2

No: 16 S3+9-48€ reP  Dated ©3.09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
S Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

Z. President, J&K High Court Bar Association, Jammu

5: CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Achyut Gupta, Advocate

...... for information and necessary action.

RegistFag§ Administ En




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEE I

{ NOTIFICATION]

No: 2/%7 of2026/RG/ILP Dated 2> .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Amisha
D/O Shri Raman Kumar
R/O H.No.366, Lane No.6, Shakti Nagar, Tehsil & District Jammu

Vide Notification No. 33 of 2024/RG/LP dated 19.02.2024 has been declared as
Absolute/Final.

By Order

o
(Syed Mujtaba Hussain)
Registrar Administra%on

No: 16 S&72-1Y mreiup  Dated 02 .09.2026

Copy forwarded to the:-

% Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

B. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Amisha, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
T R

{NOTIFICATION }

No: 2198 of2026/RG/ILP  Dated 03 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Asma-Ul-Husna
D/O Shri Mohammad Sultan Payer
R/O Shumnagh Gugloosa, Tehsil Trehgam & District Kupwara

Vide Notification No. 2003 of 2024/RG/LP dated 16.08.2024 has been declared
as Absolute/Final.

By Order

4|
(Syed Mujtaba Hussain)

Registrar Administrgtion
2

No: 105 9S-66.2 ;RGP  Dated 032 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Asma-Ul-Husna, Advocate
...... for information and necessary action.

. 9]¢
Reglst{ir Admmlstrtlon




HIGH COURT OF JAMMU & KASHMIR AND LADAKH "AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok K

[NOTIFICATION}

No: 21T of2026/RG/ILP Dated @2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Avantika Sharma
D/O Shri Jugal Kishore
R/O Opp. Tawi Apartments, Near SBI Bank, Sidhra, Jammu

Vide Notification No. 2720 of 2023/RG/LP dated 22.12.2023 has been declared as
Absolute/Final.

By Order

)74
(Syed ujtabmlllssain)
Registrar Administrgtion

No: Y6 602~ [8 RGP  Dated ©->09.2026

Copy forwarded to the:-

1: Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5, CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Avantika Sharma, Advocate

...... for information and necessary action.

Ml <7
Registrar Administration

’ b



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % k%

[NOTIFICATIONJ

No: L ® 6 of 2026/RG/LP Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Khatak
S/o Shri Khalid Mehmood Khan
R/o0 Ward No. 1, Mohra Bachhai, Tehsil Surankote and District Poonch

Vide Notification No. 2617 of 2024/RG/LP dated 24.10.2024 has been declared as
Absolute/Final.

By Order
ALYA
(Syed jtab?r uLsain)
Registrar Administragion
s %

No: Yo bll— 18 /RG/LP  Dated G- .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr Danish Khatak, Advocate
...... for information and necessary action.

,ﬂ» ZC

Registrar'Administrgtion

P




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k kR ok

(NOTIFICATION }

No: 220! 0f2026/RG/LP  Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Harjot Singh
S/O Shri Balbir Singh
R/O Bera Goa (Bera Mehrote), Tehsil Kalakote, District Rajouri

Vide Notification No. 869 of 2025/RG/LP dated 13.03.2025 has been declared as
Absolute/Final.

By Order

>4
(Syed Mujtaba Hussain)

Registrar Administration
v

No: 16619~-2€ ,rgiP  Dated ©5.09.2026

Copy forwarded to the:-

i Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Harjot Singh, Advocate
...... for information and necessary action.
i
Regislt{?'l&d%é%n



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
e o e o K

{NOTIFICATION ]

No: 2d1© <2 0of2026/RG/LP  Dated O3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jasonia
D/O Shri Johson Chandel
R/O Near Post Office, Tehsil Thathri, District Doda

Vide Notification No. 151 of 2023/RG/LP dated 13.02.2023 has been declared as
Absolute/Final.

By Order

26
(Syed Mujtaba Hussain)

Registrar Administration

No: L{o £2 +—3 % /RG/LP Dated e .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4 President, J&K High Court Bar Association, Doda

0. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Jasonia, Advocate

...... for information and necessary action.

A\
Registra Admimstlliéon

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok Kk ok

{NOTIFICATION}

No: 2 « ©3 of2026/RG/LP  Dated ©32 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Kamaksshee Khajuria
D/O Shri Pawan Khajuria
R/O House No. 227/9, Shakti Nagar, Tehsil & District Jammu

Vide Notification No. 871 of 2025/RG/LP dated 13.03.2025 has been declared as
Absolute/Final.

By Order

2yA
(Syed ujtab:tld-}&ssain)
Regist{jr Administr%ion

No: 18625~ 92 ;reip  Dated 03 .09.2026

Copy forwarded to the:-

4 Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y {8 Ms. Kamaksshee Khajuria, Advocate

...... for information and necessary action.

Registr ﬁﬁoyné
v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ko ok

[NOTIFICATION }

No: 22° Y 0f2026/RGILP  Dated ®-3.09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Ms. Kushla Kumari
D/O Shri Sudershan Kumar

R/o Flat No.1009, Block —C, Royal Nest-II, Extn.-III, Ideal Enclave ,Trikuta
Nagar Jammu, Tehsil Bahu & District Jammu.

Vide Notification No.1503 of 2025/RG/LP dated 15.05.2025 has been declared as
Absolute/Final.

By Order

(Syed Mujtaba Hussain)
Registrar Administra@ion

h

No: ('(06 e S/o /RG/LP Dated ©2 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
< Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kushla Kumari, Advocate

...... for information and necessary action.

Regkt[?g%mgg
Wt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

{NOTIFICATION}

No: £ 225 of 2026/RG/LP Dated _ ©5 .09.2026 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Lakshmi Raman
S/O Shri Jagdish Chander
R/O Purmandal, Tehsil Bari Brahamana & District Samba

Vide Notification No. 71 of 2022/RG/LP dated 24.02.2022 has been declared as
Absolute/Final.

By Order

. 4[n%

(Syed Mujtaba Hussain)

Registrar Administration
1% %

No: 1o €Sl= S& menp . Dated 2 092026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Lakshmi Raman, Advocate
...... for information and necessary action.

Regist\ny Admin str@tlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

{NOTIFICATION }

No: XX © 4of2026/RG/LP  Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mahjabeen Chowdhary

D/O Shri Mohammed Zarief Ul Din

R/O Near Government School Faizabad, Kalaban, Tehsil Mendhar, District
Poonch

Vide Notification No. 621 of 2021/RG dated 05.07.2021 has been declared as
Absolute/Final.

By Order

%
(Syed Mujtaba Allgssain)

Registrar Administration
h/ %

No: 16 €S9~ 66 reip  Dated ©-2.09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Mahjabeen Chowdhary, Advocate
...... for information and necessary action.

| H%@’.YMTM
Reglst\ljlr Admmlstra%on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

{NOTIFICATION }

No: X 27 of 2026/RG/LP Dated __®2.09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Maneer Ahmed

S/O Shri Abdul Rashid
R/O Sirdhar, Tehsil Mahore & District Reasi

Vide Notification No. 3948 of 2025/RG/LP dated 31.12.2025 has been declared as
Absolute/Final.

By Order

== KA e
(Syed taba Hussain)
Registrar Administration

No: {6 667 —7Y /RG/LP  Dated ©2.09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

L Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Maneer Ahmed, Advocate

...... for information and necessary action.

2%

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok kK %

{NOTIFICATION}

No: 22od of2026/RG/LP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Nishad Ahmed

S/O Shri Mohd Sadiq
R/O Bachianwali, Tehsil Haveli & District Poonch

Vide Notification No. 1138 of 2023/RG/LP dated 03.06.2023 has been declared as
Absolute/Final.

By Order
il
(Syed Mujtaba Hussain)
Registrar Administragon

No: 4662582 ,rep  Dated ©> .09.2026

Copy forwarded to the:-

I8 Principal District and Sessions Judge, Poonch

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Nishad Ahmed, Advocate
...... for information and necessary action.

9/%

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok K

F\IOTIFICATIONJ

No: 2 2°9 of 2026/RG/LP Dated _ 22 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Paras Kumar
S/O Shri Rajinder Kumar
R/O Krishna Nagar, Miran Sahib, Tehsil R.S.Pura & District Jammu

Vide Notification No. 882 of 2025/RG/LP dated 13.03.2025 has been declared as
Absolute/Final.

By Order

(Syed Mujtaba Hussain)

Registrar Administration
v

No: 6L &2~ 70 /RGP  Dated ©2 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Paras Kumar, Advocate
...... for information and necessary action.

Regist{a/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % Kk

{NOTIFICATION }

No: 2 [® of2026/RG/LP  Dated ©-2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Priyanka Katal
D/O Shri Vikram Singh
R/O Regal, Tehsil Rajpura & District Samba

Vide Notification No. 2960 of 2025/RG/LP dated 11.09.2025 has been declared as
Absolute/Final.

By Order

46
(Syed jtaba Hussain)

Registrar Administration

v

No: Ho42!- 98 /RGP  Dated ©2 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Priyanka Katal, Advocate
...... for information and necessary action.

1%

RegistrarfAdministration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[NOTIFICATION J

No: & |} 0f2026/RG/LP Dated ©-2.09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ramnik Singh
S/O Shri Daljeet Singh
R/0O Kathar, P.O Pindi, Tehsil Arnia & District Jammu

Vide Notification No. 2126 of 2023/RG/LP dated 28.09.2023 has been declared as

Absolute/Final.
Wi e

(Syed Mujtaba Hussain)
Regis\t'jr Administra@ion

By Order

No: 16 697-F08 ,RG/LP  Dated ©2 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5: CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ramnik Singh, Advocate
...... for information and necessary action.

X%

Regist{a/ Admini traﬂon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok K ok

(NOTIFICATION }

No: 22 |2 of 2026/RG/LP  Dated @3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Rukhsana Chowdhary

D/O Shri Mohd Hussain
R/O Makwal, Tehsil Ramkote & District Kathua

Vide Notification No. 1977 of 2023/RG/LP dated 12.09.2023 has been declared as
Absolute/Final.

By Order

%
(Syed Mujtaba Hussain)
Registrar Administragion
\/ |

No: Ho76F—1Y%ReLP Dated ©2.09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
D Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kathua
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rukhsana Chowdhary, Advocate
...... for information and necessary action.




20

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k 3k ok Xk

(NOTIFICATIONJ

No: 2 12 of2026/RGILP  Dated @3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saima Kouser
D/O Shri Jahangir Khan
R/O Planger, P/O Behrote, Tehsil Thana Mandi, District Rajouri

Vide Notification No.1030 of 2024/RG/LP dated 31.05.2024 has been declared as
Absolute/Final.

By Order

W%,
(Syed Mujtaba Hussain)
Registrar Administration

b

No: 107/S-R2 ;RGP  Dated ©32.09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Rajouri

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Saima Kouser, Advocate

...... for information and necessary action.

o l’%

Registr dministratjon
L/ 4>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Bk kW ok

(NOTIFICATION }

No: 22 % 0f2026/RG/ILP  Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saleem Iqbal
S/O Shri Mohd Igbal
R/O Melan, Trigam, Tehsil & District Kishtwar

Vide Notification No. 1031 of 2024/RG/LP dated 31.05.2024 has been declared as
Absolute/Final.

By Order

)6
(Syed Mujtaba ot’/ssain)
Registrar Administratg'son

No: 10722~ 30 panp Dated 23 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

B. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Saleem Iqbal, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok

[NOTIFICATION}

No: 22 S of2026/RG/ILP Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Sheraz Ahmed

S/O Shri Mohd. Latief
R/O Sarhuti, Tehsil Mendhar, District Poonch

Vide Notification No. 284 of 2023/RG/LP dated 14.02.2023 has been declared as
Absolute/Final.

By Order

<kt

(Syed M jtaba‘)ll-]lu sain)

Registrar Administration
LY

No: 1673[—-38& ;RGP  Dated O3 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sheraz Ahmed, Advocate

ey s SO information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok % ok

{ NOTIFICATION ]

No: 2 £ 0f2026/RG/LP Dated ©-2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Simmi Raina

D/O Shri Prediman Krishan Raina

R/O H.No.6, Lane No.3, Sector-3, Sharika Vihar, Lower Roop Nagar, Tehsil
& District Jammu.

Vide Notification No0.309 of 2023/RG/LP dated 14-02-2023 has been declared as
Absolute/Final.

By Order

1

(Sye jtabﬂ{ussain)

Registrar Administragion
o \

No: Y6 739-Y6 /RG/ILP  Dated ©2 .09.2026

Copy forwarded to the:-

18 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

& Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

38 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Simmi Raina, Advocate

...... for information and necessary action.

Registrar Admini ?r( ion
v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k % ok ok

{NOTIFICATION}

No: 22 [? of2026/RG/LP  Dated ©3 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonaya Sumbria
D/O Shri Karnail Singh
R/O Village Mangota Marmat, Batungal, Tehsil Marmat & District Doda

Vide Notification No. 3535 of 2025/RG/LP dated 14.11.2025 has been declared as
Absolute/Final.

By Order
9%
(Sye Jjtaba Hussain)

Registrar Administration
7 3%

No: 10247 -SY ,RGLP  Dated ©2 09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Ms. Sonaya Sumbria, Advocate

...... for information and necessary action.

N T
Registrdr'Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
S

[NOTIFICATION}

No: 22 (€  0f2026/RGILP  Dated ©2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sonia

D/O Shri Natha Ram

R/0O Bagga Zanna, P.O Chohalla near Mata Mandir, Tehsil R.S.Pura, District
Jammu

Vide Notification No. 90 of 2024/RG/LP dated 20.02.2024 has been declared as
Absolute/Final.

By Order H
~a%
(Syed Mujtaba Hussain)

Registrar Administragion

No: 4073582 ,reup  pated 63 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sonia, Advocate

...... for information and necessary action.

Registrar Administration
VR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok kK

(NOTIFICATION }

No: 22 [? 0f2026/RG/ILP Dated ®3 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Subder Ali

S/O Shri Mohd Iqbal
R/O Seripura, Tehsil Gool, District Ramban

Vide Notification No. 98 of 2022/RG/LP dated 24.02.2022 has been declared as
Absolute/Final.
By Order

e
(Syed Mujtaba Hussain)
Registrar Administrgtion

\%

No: Y 87 62- *® /RGP  Dated ®2 .09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
“W{qlzg
1S

Is Mr. Subder Ali, Advocate
...... for information and necessary action.
Registrar Admin tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok koK K

{NOT!FICATION}

No: 22 2® of 2026/RG/LP Dated _©2 .09.2026

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Taniya Razak
D/O Shri Mohd Razak
R/O Gurha Brahmana, Bantalab,Tehsil & District Jammu

Vide Notification No. 536 of 2021/RG/LP dated 08.06.2021 has been declared as
Absolute/Final.

By Order

(Syed Mujtaba Hussain)
Registrar Administration

9%

No: 10112 & peip  Dated ©2.09.2026

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

B, CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Taniya Razak, Advocate

...... for information and necessary action.

Registrar Admini tqr/at)%n
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

[No TIFICA Tloﬂ

No: 222 3 of 2026/RG/LP Dated !! = .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Urfana Manhas

D/O Mohd Ashraf
R/O Dogran, Tehsil Surankote, District Poonch

Vide Notification No. 2617 of 2025/RG/LP Dated 20.08.2025 has
been declared as Absolute/Final.

By Order
A%

(Syed Mujtaba Hussain)
Registrar Admi@'/stratign

No: 11678 - %S jrep pated! | .09.2026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

43 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. :

4. President, District Court Bar Association, Poon¢h.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Ms. Urfana Manhas, Advocate

...... for information and necessary action.

1%

Administration

(DA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ko

{NOTIFICATION}

No: 33 9) of2026/RG/LP  Dated © 2 .09.2026

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Zuhaib Jalil
S/0 Shri Jalil Ahmad

R/O Ward No.7, H.No.212, near Heritage Bagh, Shaheedi Mohalla, Tehsil &
District Kishtwar

Vide Notification No.1255 of 2023/RG/LP dated 06.06.2023 has been declared as
Absolute/Final.

By Order

—344[%
(Syed Mujtaba Hussain)

Registrar Administrgtion
ey

No: Y0779 — 8L /RG/ILP  Dated 062 .09.2026

Copy forwarded to the:-

1 Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Myr. Zuhaib Jalil, Advocate

...... for information and necessary action.

%
Registrar Adm?r:!st ation

| V4




